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CENTRAL ADMINISTRATIVE TRIBUNAL
PRINCIPAL BENCH NEW DELHE

0.A. NO.35%/200%
Hew Delhi, this the 27th day of May 200Z.

Honble Smt. Lakshmi Swaminathan, Vice Chairman{Jd}

‘Hon’ble Shri M.P. Singh, Member (A)

1. Ghanshvam Jerai. -
2. ROC. Masha.

tharn Railway Head Quarter (Dptg. Branch)

Both are working as O0ffice Supdb.-I,
1
roda House, MNew Delhi

PESTREANES

1. Unicin of India through
The General Managseir
Horthern RAllway, Baroda Houss,
M Delhi.
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he General Manager(P).,
wrtharn REllway, Baroda House,
Hew Dalhi.

.0 Sh. Frakash Supta.

. T Sh. Y.KL. Bhathagar
P Sh. B.C. HMaheshwar

5., Sh. Chandgl Ram

The
as o ; ' : et
D .CL0WM., Northern Rallway, Barod
House, MNew Delhi

v e e EspONdEnts .
(By Advocate: Shri R.L. Dhawan for officsial
respondsints
Zhrl 7.3, Panday with Shri H.P.
Chakrovarti for private respondants

applicants, submits that in view of the recsnt orders

issusd by  the respondents, namely, the provisional
saniority list dated 18.4.2007 {copy  placed &
record), he no longer wishes to press the pressnt OA.
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2. Noting the above submissions made by the
learned counsel for the applicants, the present OA is

disposed of as not pressed. No costs.

3. At this stage, Shri T.S. Panday, learned

ounsel for the private respondents in the aforesaid

Q

OA, submits that they have grievance against the order
issued by the respondents dated 18.4.2002, which has
been relied upon by the applicants. If the .private
respondents are aggrieved efy it is open to them to

roceed in accordance with law, if so advised.
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(M.P. Singh) (Smt. Lakshmi Swaminathan)
Member (A) Vice Chairman (J)
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